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Control Over Export Schemes

OUESTION

163a. by SHRI PRABHAKAR REDDY KOTHA:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government proposes to control over implementation of the export
schemes viz. Advance Authorisation Scheme, Expoft Promotion Capital Goods and
Deemed Exports Scheme;

(b) if so, the details thereof and the reasons therefor; and

(c) the extent to which it is likely to promote exports ease of doing business and
hassle free trade?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF FTNANCE ,

(Shri Arjun Ram Meghwal)

(a) to (c) Advance Aothorisation Scheme, Export promotion Capital Goods and
Deemed Exports Scheme are important export promotion schemes under Foreign
Trade Pollcy. These schemes are listed under Chapter 4, 5 and 7 of the Foreign Trade
Policy 2015-20. In current Foreign Trade Policy 2OL5-2O, many changes have been
incorporated to simplify these schemes and also to make it hassle free for "Ease of
Doing Business". The details of these schemes are available on the website i.e.
htto: //doft.oov . in/exi m/2000/oolicv/fto-olco tent- 1011. htm I . At present Government
is not proposing any new controls over implementation of these schemes.


